245 Written Answers AGRAHAYANA. 18, 1809 (5AK4) Written Answers 246.

(b) impesition of penalty for non-
payment of,’t‘ax;

(c) attachment of monies due to
the defaulter; and

(d) attachment and sale of mov-
able/immovable properties.

Administratively, the Income-tax
Officers have been asked to pay special
attention to the collection/reduction
of Income-tax arrears. The progress of
collection/reduction in bigger cases is
also watched by the senior officers of
the Department,

(¢) and (d). There is no definite
information about such business hous-
es. However, if the Hon’ble Member
desires information about the income-
tax arrears recovered from any parti-
cular business houses, the same will
be collected and furnished.

(e) The number of persons {rom
whom tax arrears are due is very
large and the required information is
not readily available. Its collection
will involve considerable time and
labour. If the Hon'ble Member desires
information about any particular as-
sessees, the same will be collected and
furnished.
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Labour Trouble in Indian Airlines.

3404. SHRI M. KALYANA-

SUNDARAM:
SHRI RAJKESHAR SINGH:
Will the Minister of TOURISM

AND CIVIL AVIATION ba pleased to

‘state:

(a) whether the Indian Airlines has.
been in the grip of labour trouble for
the last few months; and

(b) if so, what are the main reasons
that have led to these troubles and
what measures were/are being taken
to settle the dispute?

THE MINISTER OF TOURISM AND:
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
During the months of September and’
October 1977, there were sporadic
work stop-pages, lightening strikes,
sit-in strikes and work to rule in-
cluding acts tantamounting to ‘strike’
under the Industrial Disputes Act,
1947, by some sections of workmen.

The main reasons were demand for:

(i) Payment of 20 per cent bonus
on ex-gratia basis;

(ii) Withdrawal of suspension
orders against two technicians;

(ili) Suspension of Senior Secu-
rity Officer who had caught a peon
with certain catering items of the
Corporation, on the alleged ground
that the peon was assaulted;

(iv) certain changes regarding
time-off in lieu of overtime; addi--





